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OR D E 1 

.NIT'ANANEA PRUSTY, JM 

Heard Mr. Mishra, Ld. Counsel for the applicant and Mr. 

Saha, Ld. Counsel for the official respondents 

When this matter is t akén up to.-day, Mr. Mishra, Ld. Counsel 

for the applicant submIs that he does not want to press this appli-

cation since leave has already been granted to the applicant to 

apprch appropriate forum for redressal of his grievance in accord-

ance with law by order dated 17-1103 in MA 156 of 03 and OA 951 of 

96. 

In view of above, the MA is dismissed as 'withdrawn' . No 

order as to costs. 

HQ; ever, the applicant is at liberty to approach appropriate 

forum for redressal of his grievances as per the leave granted by 

this Tribunal in the order dated 17-11-03 in MA 156 of 2003 and oa 
951 of 1996. 

Member (A'j 


